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CENTRAL ADM:tNISTRATIVE TRIBUN1L, GUWAHATI BENCH. 

Original Application No. 81 of 2002. 

Date of Order : This the 24th Day of April,2002. 

The Hon ble Mr Justice D.N.Chowdhury,Vice-Chairman. 

Shri Nagendra prasad, 
Executive Engineer, 
Central public Works Department, 
Impha 1. 	 . . . Appi Ic ant. 

By Advocate Shri M.Chanda. 

- Versus - 

Union of India 
represented by'the Secretary to the 
Government of India, 
Hinistry of Urban Develpment & 
poverty Alleviation, 
New Delhi. 

The Director General of Works, 
Central public Works Department, 
Nirman Bhaan, 
New Delhi-li. 

3 • The Chic £ Engineer (NEZ) 
Central public Works Department, 
Dhankheti, 
ShIllong-793003. 

4. The Superintending Engineer, 
Slichar Central Circle-I, 
Central Public Works Department, 
Malugram, Silchar-2. 	 . . . Respondents. 

BY IrI A.K.ChOUdhUry, Addi .CG.S.C. 

0 R D E R 

CHOWDHURY J. (v.c) 

The applicant was prcted as Executive Enginer 

(Civil) In the Central Engineering Service Group A on regular 

basis in the pay scale of Rs. 10,000-325-15,200/- vide order 

dated 18.6.1999 and by the said order he was posted as 

Executive Engineer,MCD.I,Imphal. pursuant thereto the 

applicant joined his duty on 1.7.99 as Executive Engineer, 

Manipur Central Division No.1. cpWD, Imphal. As per oif ice 

contd ..2 
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Memorandum No. 29/1/97-EC.I dated 5.5.1999 the tenure of 

posting of officers and staff of C.P.1.DI posted in North 

Jasterfl Region was continued to be two years irrespective 

of their length of service. The applicant before completion 

of his tenure on 30.6.2001 submitted a representation asking 

for choice place of posting in places like Bikaner, Jammu 

or Ludhiana. According to applicant the authority hover 

did not provide him any choice posting in any of the choice 

place of posting and by the order dated 24.9.2001 he was 

transferred from Imphal to Jaisalmer. Though the order was 

passed as far back as 24.9.2001 the order was not implemented. 

He also submitted representation. sirce it was not responded 

the applicant moved this Tribunal by way of this application 

seeking for a direction to implement the order of transfer. 

2. 	Despite opportunity granted the respondents did not 

file written statement. Mr A.K.ChCUdhUry. learned Jdd1.C.G. 

S.0 appearing for the respondents today also sought for time 

to file written statement. The matter is simple one relating 

to transfer and posting. As mentioned earlier the applicant 

was ordered to be transferred as far back as Septemher,2001. 

More than six months, elapsed. The delay in implementing 

the transfer, order defeats the very urpose of transfer 

order and in tar:n 'adversely attects tt-ie woris or tne. 

department. . The authority was aware of the situation and 

as a matter of fact office memorands were issued to give 

effect to the order of transfer with iftmost expedition. 

Mr A.K.Choudhury, learned Addl.C.G.$.0 submitted that the 

authority rightly acte,d on and transfer the applicant after 

completion of his tenure to Jalsalmer. His case was consi-

dered but he could not be accommodated in his choice places 

like Bikaner, Jammu or Ludhiana because of other priorities 

contd. .3 
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but then he was also posted in a close station to his 

choice place of posting at Bikaner. The learned Addl.C.G. 

S.0 further submitted that the authorities are seized_ 

with the matter and made efforts to find out a substitute 

and the search for replacement is in progress. The learned 

Addl.C.G,S,C fairly conceded that they find it difficult 

to find substitute in certain places in North East including 

the place in question. 

3. 	I have given my anxious considertion on the matter. 

However, considering all aspects of the matter, I am of the 

opinion that the order passed by the authority is required 

to be given effect to and thus requires early implementation.. 

The authority has almost taken more than six months time in 

finding a substitute. Such matter cannot brook any further 

delay. It is also contrary to the avowed policy of public 

administration. In the facts and circumstances ot the case 

the respondents are directed to implement the transfer 

order with utmost expedition and preferably within Six 

.wçe)s from today. 

Subject to the observation made above the appli-

cation stands disposed of. There shall, however, be no order 

as to COStS. 

D.N.CHOVTDHURY 
VICE CHAIRMAN 

pg 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

On Application under Section 19 of the Adninistrative 
Tribunals Act, 1985) 

0..A 	 /2002 

BETWEEN 

Shri Naqendra Prasad 

3/0 Sri Ramdeo Sharma 

Executive Engineer 

Central Public Works Department, 

Imphal 

-.....Appiicant 

-AND-- 

LI. 	The Union of India., 

Representod by the Secretary to the 

overnment of India., 

Ministry of Urban Development & 

Poverty Alleviation., 

'New Delhi.. 

2. 	The Director Qeneral of works,  

Central Public Works Department 

Nirman Bhawan., 

New Delhi-lb 011 

'S 

2 



2 
\ 

3.. 	The Chief Enq1neer(Nz),, 

Central Public Works Department 

Ohankheti, 

Shi 1 iong-793003 

/ 
	 4.. 	The Superintendinq Engineer, 

Slichar Central Circle-I. 1  

Central Public Works Department 

Maluqrarn, Silchar -2.. 

1Respondents 

.1 

fl 	
the direction contained in the Office 1emorandum No. 

23..6.2000-EcI dated 12..4..2001 (Annoxure-) issued by 

the Deputy Secretary (Admn), Government of India, 

Directorate General of Works, C..P..W..D.., New Delhi.. 

The applicant declares that the subject natter of this 

application is well within the jurisdiction of this 

Hon'b].e Tribunal.. 

DETAILS OF THE APPLICATION 

I. 	Particulars 	of 	order 	against 	which ;thiE. 

aoolicatjpn is made.. 

This applicaion is made praying for a direction 

upon the respondents to release the applicant pursuant 

to the transfer and posting order issued under Office 

Order No.. 207/2001 dated 24..9..2001 and also pursuant to 

() 	/1 

Y4i1 
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The applicant further declares that this application is 

filed within the limitation prescribed under section-21 

of the Administrative Tribunals ACtM 1985, 

4. 	Facts of the case. 

4,1 That the applicant is a citizen of India and as such he 

:is entitled to all the rights., protections and 

privileges as guaranteed under the Constitution of 

India, 

4.2 That your applicant initially appointed as Assistant 

Executive Engineer following the recommendation of the 

Union public Service Commission and joined the Govt.. of 

India., Ministry of Urban Development during the year 

.1995 and on completion of his training at Ghaziabad, 

the applicant was posted in New Delhi, 

4.3 That your applicant while woricing in New Delhi under 

D..C.E. Project Division P.W0,., New Delhi after being 

found suitable promoted to the post of Eoecutive 

Engineer (Civil) in the Central Eninesring 

Services Group A on regular basis in the pay sôale of 

Ps, 10,000'-325-15,200/- vide Office Order No. 93 of 

1999, bearing letter No. 28/3/99..E..C..-7 (Vol.111) dated 

18.6.1999 and costed on promotion in the Manipur 

Central Division No.1., Imphal. 
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A copy of the order dated 18..6..1999 is innexed as 

Annexure-J. - 

4.4 That your applicant in compliance of the order dated 

18..6..1999 reported for duty in Manipur Central Division 

No..1 C..P..W..D.., Imphal on 1..7..1999. 

A copy of the joining report dated 1..7..99 is 

annexed as Annexure-2. 

45 That it is state that the Govt.. of India,, Oirectorate 

General of Works 	 New Delhi., has decided that 

the tenure of posting of officers and staff of CPWO.. 

Posted in North Eastern Region will continue for two 

years irrespective of their length of service till 

further orders.. The said decision of the respondent 

Union of India has been communicated vide O.M. No.. 

29..1..97-ECI dated 5th May, 1999. The relevant portion 

of the O.M. dated 5,5.99 is quoted below 

"No..29/1/97-Ec, I 
GOVERNMENT OF INDIA 

DIRECTORATE GENERAL OF WORKS 
CENTRAL PUBLIC WORKS DEPARTtIENT 

NOW Delhi, dated the 5th May, 1999. 

OFFICE MEMORANDUM 

Subject Tenure of officers and staff 
posted in North Eastern Region. 

The undersigned is directed to refer to this 

Directorate's O.M. of even number dated 

10..12..97, on the subject cIted above, 
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It has been decided by the competent 

authority that., the tenure of posting of 

officers and staff of C..P.WD.., posted in 

North Eastern Region, will continue to be two 

years, irrespective of their length of 

service, till further orders 

3d! -" Illegible 
(MAHENDRA KUMAR) 

DY. DIRECTOR (ADtIN)-I" 

• In view of the above O.M.dated 5..5..1999 the 

applicant being a permanent resident of dtate of Uttar 

Pradesh has acquired a valuable legal right'for choice 

station pc,sting: on completion of fixed tenure of 2 

years 

A copy of the U.M. dated 5..5..1999 is annexed as 

Annexure-3 

4.6 That it is stated that the Government of India, 

Department of Expenditures, Ministry of Finance also  

issued similar circulars of choice station posting on 

cornplet:zori offixed tenure in North Eastern Region vide 

O.M. issued under No,. O.M.. No..20014/2/83-E..IV dated 

-141.2 ,,i..983 and 0M dated 112,.1988 and the said 

berief it further.  .extended vide O.M. dated 22..7 1998 by 

the government of India.. 

The applicant urged to produce the aforesaid 

Off ice Memorandum at the time of hearing.. 



t4..7 That your applicant submitted a detailed representation 

on 18..12..2000 indicating his choice station namely (i) 

8ikaner (ii) Jammu (iii) Ludhiana. In the said 

representation the applicant categorically stated that 

he is going to complete the fixed tenure of-2 years on 

30.6.2001 in one of the hardest areas and requested for 

consideration of his posting in of his choice stations 

and copy of the letter given to all concerned 

authorities. The said representation further forwarded 

to the Superintend.ing Engineer, Silchar Central Circle,-

H3ilcharvide letter bearing No.. 9(2)/NCD-I/2000/901 

dated 18..12..2000 for further necessary action.. 

Copy of the representation dated 18..12..2000 and 

H 	forwarding letter dated:  18..12..2000 are enclosed 

Annexure 4 series.. 

4.8 That it is stated that the office of the Directorate 

(eneral of Works, CPWO, New Delhi vide office order No. 

120/2001 issued under letter Ho.. 28/3/2001-ECC I Govt. 

of India, New Delhi dated 31st May2001 have issued 

trarksfer and posting orders in respect of 69 Executive 

Engineers working in different regions with immediate 

effect in public interest.. The name of the applicant is 

also found place in the said list of transfer and 

posting order at serial no.. 60, whereby the applicant 

is sought to be transferred and posted to COO, New 

Delhi from Manipur Central Division, CPWD No.. I.. It is 

relevant to mention here that the applicant never opted 

for posting at New Delhi rather he had given his option 
----- 
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for choice station namely., (1) Bikaner (ii)Jammu and 

(iii) Ludhiana but his request for choice station 

posting has not been considered by the respondent in 

terms of the O.M. dated 5..5..1999., 14..12..1983 and 

2271998. 

copy of the transfer and posting order dated 

31st; May 2001 is annexed as Annexure-5 

4..9 	That your applicant immediately after receipt of the 

said transfer and posting order of dated 31st May 2001 

submitted a detailed representation on 8..6..2001 

addressed to the Director cenoral Works., CP..W..D..., New 

DelhL In the said representation the applicant stated 

inter alia that on completion of fixed tenure at 

Manipur he is entitled to choice station posting and he 

had already given his optIon indicating his choice 

places., as such the posting order dated 3152001 is 

required to be reviewed., in view of his completion -of 

his fixd tenure -at hardest area and prayed  for 

reconsideration of his choice posting. The said 

representat ..on was also given to all concerned. The 

said representation was forwarded vide letter dated 

8..6..2001. 

A copy of the representation dated 8..6..2001 and 
- 

forwardnq letter dated 8..6..2001 are annexed as 

Annexure-6 series.. 

4..10 That your applicant 	finding no favourab'e response 

for his choice station posting again submitted 
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representation on 2872001 and 2282001 addressed to 

the Director General, 	 New DelhL In the said 
representation 	the applicant again requested the 

competent authority for reconsideration of 
his 

posting It is stated in the said representations that 

he had completed 2 years tenure in one of the hardest 

'areas taking into account the law and order situation 

and insurgency and also cateorica1ly narrated. 

difficulties facing by the applicant. It is further 

stated in the said representation that in the month of 

'Fobruary, 2001, there was an extortion demand from some 

underground Organisation and also indicated that 

already there was a report submitted by the Chief 

Engineer in this connection and also pointed the 

differential treatment meted out to the applicant so 

far the choice station postinq is concerned and as such 

requested for reconsideration of his posting in terms 

of option submjttd before the authorities. 

Copy of the representations dated 28..7..2001 and 

.......... 288.. 2001 are annexed as Annexure 1 & a 
respect ively., 

411 That most surprisingly another Office Order No 209 of 

ECI(Vol , II) (PT) dated 24,92001 has been issued by 

the Directorate General of Works CPwp,, New Delhi, 

whereby 18 Executive Engineer have been trarTsferred 

and posted in different places, the name of the 

applicant is also included at serial t'o,. 13 whereby the 

applicant Is ordered for Posting at Jaisalmara from 

.

'K~) kf~(J~ Lv3 
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Manipur Central Division CPWD, Imphal, it is stated 

that in spite of his repeated request the respondents 

did not at all consider his choice posting in total 

violation of the circular dated 5..5..1999 issued by the 

Dy. Secretary (Admn). The applicant in the compelling 

circumstances finding no other alternative accepted the 

transfer and posting order dated 24..92001. 

A copy of the posting order dated 249..2001 is 

annexed as Annexure-9. 

412 That your applicant thereafter eagerly waiting for 

relieving order consequent lupon his order- of posting 

dated 24..9..2001.. However, after waiting for a period 

about two months, the applicant submitted a detail 

representation on 24.11..2001 addressed to Director 

General Works, New DelhL in the said 

representation the applicant inter alia prayed  for his 

immediate release in terms of the order of posting 

dated 24,.9..2001.. In the said representation it was also 

pointed out by the applicant that his reliever Sri 

Tankeswar Tiwari neither joined at Imphal nor any 

alternative arrange is made to relieve him.. It was also 

pointed out that by the applicant in the said 

representation that the Chief Engineer has already 

informed the situation prevailing at Imphal vide his 

confidential letter dated 13..2..2001 addressed to the 

Director General Works, New Delhi More over, the 

applicant has already completed his fixed tenure in 

hardest area and also stated that he has got a schøol 

N 'k utt~ 
JV (to  
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going daughter and the said school of the daughter 

situated at 8 kms. away from his residence and his wife 

sufferIng from serious gynecological problems sthce 

his newly born child expired at Varanasi in the month 

of August, 2000. He also stated in his representation 

that he is facing lot of difficulties and to tide up 

his domestic problems, requested for passing of 

immediate release order following the order of transfer 

and posting dated 24.9.2001.. The said representation 

was duly forwarded to the Suporintending Enineer, 

• Silchar Central Circle, CPWD, Silchar vide letter 

bearing No. 9(2)/MCO-I/2001/1757 dated 24..11.2001.. But 

to no result.. 

Copy of the representation dated 24.11..2001 and 

forwarding letter dated 24.11.2001 are annexed as 

Annaxure 10 and 11 respectively.. 

4.13 That your applicant further begs to state that due to 

action/inaction of the respondents he further submitted 

representation on 4.1.2002 and also on 4..2..2002 

requesting the authority to tate appropriate steps to 

relieve him at the earliest.. But unfortunately no 

favourable order is issued relieving the applicart 

pursuant to the posting order dated 24..9..2001 till 

filing of this application.. 

Copy of the representation dated 41..2002 arvd 
............. 

4.2.2002 are annexed as Annexure 12 & i 

respectively.. 
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4..14 That your applicant further begs to state that it would 

be evident from the order of transfer and' posting dated 

31..5..2001 that one Sri Nirmal Singh, Executive 

Engineer, Chandigarh has been transferred and posted to 

Ludhiana in place of Sri Harnam Singh executive 

Engineer.. But unfortunately the applicant who acquired 

a valuable and legal right for choice station posting 

in terms of the O.M. dated 5..5..1999 issued by the 

Department of C..P..W..D.. has been deliberately ignored 

although applicant opted Ludhiana as one of his choice 

stations, whereas Mr.. Nirmal Singh who transferred and 

posted to Ludhiana is not entitled to any such 

privilege or priority in the matter of postIng.. Thereby 

the applicant is discriminated in the matter of 

transfer and posting. In the compelling circumstances 

the applicant oven accepted the posting order at 

Jaisalmtr but unfortunately he has not yet been 

released by the respondents in spite of his repeated 

requests.. 

4..15 That it is stated that other Executive Engineers who 

were transferred and posted to North Eastern Region 

from outside around the same time have already been 

posted out of North E•atern Region immediately on 

completion of their fixed tenure. Name of the 

beneficiaries are 5/Shri Rajiv Kumar, Nirmal -oel, 

Pawan Kumar, Anurag.. It is pertinent to mention here 

that Sri NiaL---oe1, Executive Engineer, OPWD, 

uwahatl has already been relieved without any 
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substitute.. But the applicant is being denied similar 

benefit although he is serving in a most insurgency 

prone area in the North Eastern Region and as such the 

applicant is being further discriminated in the mattsr 

of release.. Therefore, Honble Tribunal be pleased to 

direct the respondents to release the applicant with 

immediate effect consequent upon his order of transfer 

and posting dated 249..2001.. 

4..16 That it is stated that Hard Case Committee Meeting for 

consideration of transfer and posting of Executive 

Engineer was held in the chamber of A..D..G.(S&P) on 

6..9..2001.. In the said meeting the Hard Case Committee 

recommended the case of the applicant for posting at 

.jaisalmtr vice Sri R..k..Sarada proposed to be transfer 

from .aisalmr to 	Delhi on medical ground as the 

applicant 	is entitled to privilege/priority on 

completion of fixed tenure in N..E..Region.. But 

surprisingly although posting order has been issued way 

back in the month of September, 2001 but till date no 

step has been taken to relieve him pursuant to the 

order of transfer and posting dated 24..9..2001.. As such, 

the action/in action of the respondents is highly 

arbitrary, unfair and illegal.. 

4..17 That it is stated that the Directorate General of 

Works, New Delhi, vide office memorandum bearing letter 

No.. 23/12/98EC.I dated 10..12..1998 and also under O.M. 

bearing letter No.. 23/6/2001 * EC..I dated 12..4..2001 

passed necessary direction to all concerned authorities 
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for immediate implementation of transfer and posting 

orders of Executive Enqineers(Civil and Elec..). it is 

further stated in the O.M. that it has been observed 

that in a large number of cases Execut&ve Engineers 

who are under order of transfers are not relieved by 

the respective controlling officer for quite a long 

• time, resulting a long delay in implementation of 

transfer orders issued by the Directorate and such. 

action defeats the purpose of transfer orders. It is 

also stated that the Director General of Works has 

taken a serious view for non-implementation of transfer 

and posting orders It has been therefore decided that 

all the Executive Engineers who are under order of 

transfer, are to be relieved by their controlling 

officers within a period of 30 days from the date of 

issue of that order. It is also specifically stated in 

the said order that in cases where no substitute is 

posted, the officer under transfer be relieved by 

making dwell charge arrangement but most unfortunately 

in spite of all these directions no step has been tsken 

by the respondents for release of the applicant, 

therefore finding no other alternative the applicant is 

approaching this Hon'ble Tribunal praying for a 

direction upon the respondents to relieve him 

• immediately consequent upon his order of transfer and 

posting dated 24.92001 to enable him to join him at 

.Jaisalmir.. 
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Copy of the Office Memorandum dated 10.12..1998 and 

12..4..2001 are annexed as Annexure-14 and 15 

respectively.  

4.18 That it is stated that similarly situated employees of 

other Central Government Orgarilsations earlier 

approached this Honble Tribunal, where similar issues 

were involved and this Hon'ble Tribunal decided the 

matter in series of cases as for exarnple. O.A.No. 98 

of 1998 directing the Respondents to relieve those 

applicants from duty forthwith pursuant to their 

respective order of transfer and posting orders, 

419 That this application is made bon.a fido and f or the 

cause of justice, 

5.1 For that the transfer and posting order In favour 

of the applicant has been issued vide office order 

dated 249..2001 following the recommendation of 

the Hard Case Committee constituted by the 

Director General of Works in their meeting held on. 

6..9..2001. 

52 For that pursuant to the O.M. dated 10..12..1998. 

12.4.2001 (Annexure- 14 and 15 ( the applicant is 

entitled to be relieved within 30 days from the 

date of issuance of the posting order even without 

substitute * 

'I 
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•5..3 For that the applicant has already completed more 

than two and half years service in hardest area at 

Imphal when tenure has been fixed for two years by 

the Office Memorandum dated 5..5..1999 issued by the 

Directorate General of Works, New Delhi. 

5..4 For that the respondents have violated the 

direction contained in the Office Memorandum dated 

5.5..1999, 10..12..1999 and 12..4..2001 as because the 

respondents failed to take any step to release the 

applicant in spite of the issuance of posting 

order dated 24..9..2001.. 

5..5 For 	that the applicant has completed the fixed 

tenure of two years in the month of June, 201. 

5..6 For that the applicant is meted out with hostile 

discrimination both in the matter of transfer 

and posting and release,.. 

5..7 For that the applicant has served more than two 

and half years in the most insurgency prone area 

at Imphal in the North Eastern Region, as such 

entitled to be relieved with immediate effect.. 

5..8 For 	that 	applicant 	submitted 	repeated 

representations before the competent authorities 

after receipt of the posting order dated 

24..9..2001 but to no result.. 

5..9 For that all other similarly situated officers 

posted in North Eastern Region have already been 



I.. 	 16 

relieved on completion of their tenure by the 

respondents irrespective of the fact whether the 

reliever has joined or not. As such the applicant 

is discriminated in the matter of release., 

510 For that the applicant has acquired a valuable and 

legal right for immediate release to enable him to 

join to his new place of posting i.e. at 

Jaisalmir pursuant to the posting order dated 

249..2001.. 

That the applicant states that he has no other 

alternative and other efficacious remedy than to 

file this application. 

7. 	Matters not orevipusly filed or oendinci with any 

other court 

The applicant further declares that he had not 

previously filed any application, trit Petition or 

Suit regarding the matter in respect of which this 

application has been made before any court or any 

other authority or any other Bench of the Tribunal 

nor anysuch application, Writ Petition or Suit is 

pending before any of them 

EL 	 HIM 

Under the facts and circumstances stated above 

the applicant humbly prays that your Lordshis be 
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pleased to issue notice to the respondents to 

show cause as to why the reliefs sought for by the 

applicant shall not be granted, call for the 

records of the case and on perusal of the records 

and after hearing the parties on the cause or 

causes that may be shown, be pleased to grant the 

following reliefs 

8.1 That the respondents be directed to relieve the 

applicant from duty to enable him to join at 

aisalmir on transfer with Immediate effect 

pursuant to the order of transfer and post:in 

dated 24..9..2001 (cnnexure-9) and also: in terms of 

the direction contained in the O.M. dated 

10..12..1998, O.M. dated 12..4..2001 (Annexure-14 & 

15) 

8..2 Costs of the application.. 

$..3 Any other relief or reliefs to which the applicant 

Is entitled to, as the :Hofl'ble Tribunal may deem 

fit and proper.. 

9. 	Interim order oraved for 

During pendency of this application s  the applicant 

prays for the following relief 

9..1 That the Honble Tribunal be pleased to make an 

observation that the pendency of this application 

L 
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shall not be a bar for the respondents to relieve 
.............. .... 

the applicant to enable him to join the applicant 

at Jaisalmir pursuant to the order of transfer and 

posting dated 249..2001.. 

10. This application is filed through Advocates 

11.. Particulars of the LP.O, 

1) 	I.P.O. No. 

ii) Date of issue 

:iil) Issued from 

iv) Payable at 

12.. List of enclosures.. 

5477C2. 

'2-3, 	oo 

G..P..O..,, Guwahati. 

G..PO.., Guwahati. 

As stated in the index. 
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I, Sri Nagendra Prasad, $10 Sri RaIrGQ Sharma 

aged about 34 years, working as Executive Engineer., Central 

Public Works Department, Imphal, applicant, do hereby verify 

that the statements made in Paragraph 1 to 4 and 6 to 12 are 

true to my knowledge and those made in Paragraph 5 are true 

to my legal advice and I have not suppressed any material 

fact 

And I sign this verification on this the 14rth day 

of March 2002. 

U Signature 

'~ SJ03 
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To, 

The Superintendin8 Engineer,  
Silohar Central, Circle, CPlD, ,,•,,"  
Maltigram, Plela Road, ai].ohaxh.2,'  

fie 

	

j 	 - 

Subjoat:....Jothing of, self as Exeótvè Bn'ineer, 

	

• in ianiptu.Central Divioton 	PWD, 
.:1mpbSl. 	. .... 	 • 

	

.,I.• 	 •• 	-.: 
/ 	1'.• 	 •I••• 

	

1)1 	;111f 

	

Li 	no,.of Di ihotcviQeral(Worke)s 
Of1ce ore'o. 93 of 1999 I beg to eo,r 'for my 

	

jøiin g tnay on 1.799 (AI)'a 	OO 	,'ineer, S  
N 	 i. aipur Oentrç DiviaiQn Nc,I, CPWD, Impha2.'. )  

i S fo your information d neeeary 
8at.onpieaso, 	 . 

	

/)1 	

1 

Your ( 3 £aithf.uiiy; 

Pmq 

•;. 
- 	

. 	 5 • ? S 	 , 	
., 

	

hI 1 	 ( Nac3ndxprad) 
xec uti'o Ir1ginoRr 

	

t•I1ii.j 	- 	Manipur Centrcl Division No.1, 
'.3. 	 C.P. W.D. , Itnphal. 

	

i1tfl 	 S/ 
I(,. 	 . 

1, The' C 	iEng&neer(NEZ),CPWD, Dhankheti, Clove 
Colons, hi116ng.—)3 - or .inforttiation .pleaee. 

2 he Executive Engiieor, Nanpur  Centr1 Divicion No.1, 
if 	 rnha1 f or information and neaesa 	action 
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: 	cENT1w1 PUBLIC on.s DEPI1M1EN2  

jp ... . . 	.. . 	. .... 	 ., 	 , 	. 	. .. 	 ,1 •  • 	•.' 	. 	• ***********.; 	.,... . 	., 	- 	 i-..,, 	 •:' 	• •.; 	: 
t:. 

New. Dea,dat, the5May, 1999. 	' 	, ; : 
( 	

t 	
I 

' 	 I OFFICC MQflANDUM 

0' 	subjece - 2cnur€ of of,icers and staff posted in North Eastern }egion. 	 I 

- 	 I  _ 	 I 	 • 	I 	 f 	 t 

tt 	 The unc1ersiyned is directed to refer to this Dixcctorate' S O.M. 0f even  
number dated 10-12-97, on the subject cited a)xve 

- 

It has been çlecided by the caripetent authoxity that, the tjnuro of: pooting ( 
• 	:, Of officers. and. staff of C.P.W.D., posted in North EasterTi Region, will continue to 

( 	
be two years, irrespecive of: their length of service, till further orders. 

I 	

: 

/ 	 • 	 DY,DIRDoTORU\t(N.)-I  
To  

All Cluef Enginers(Civil & Elect )/Superintendxng Engineers(Civ!1 & Elect.)! I  
- Executive Engineers(Cjvil & Elect ) in C P 	PWD, iflClUdi.flg Valuation, ppropriste 2 ' 

2\ithority, I.T Deptt ,'M/o Environrent& roreat8 etc 
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ut;vc NP/[/1 	

t1 
To , 	) 	. 

' . 	I he .i)irectoi Genetal(Woi -ks) 
CPWD, Nirnan I3hawaii, 	 . 	. 	. 

4 *w 	New Delhi-Oil, 	 . 	. 

¶ 
. 	 . 	(Through Proper Channel) 	 . 	. viI 	Subject- RcarcItng transfer.  

i Respected Sir, 

. 	 I joined Manipur Central Division No.1 on 1/7199on promotion vide your 
office order No. 93 of 1999.   The two years tenure is going to be completed on 30/6/2001 . 	 00 
I aiii serving in one of the hardest areas j)0SS11)IC, which is well knovii to cvciy authority. 

. 	It is my humble request to transier me out flom this division aiteF the cOIul)etion ol' my 
tenure to any c) the following places:- 	

0 a) Bikaner. 
, b) Jamniu. 

c) 
, 	lQ! this tçt of kindness I would be ever gratcflj to you. 

Thanking you, 

You faithfully, 

(37 (Naetaltsa(I) 

( 	
S 	Lxccuttvc Engineer, 

'j 	 Manipur Central Division No.1, r 	 CPWD, imphal. 

Copy to- 
I) The DG(W), çPW[), Nirman I3hawin, New [)clhi as an advance copy. 

The ADG(Z, CPWD, Nizam Palace, 234/4, AJC Bose Road, •Calcutta-20 for kinc 
- 	intbrmatioti ith a request to consider the case favourably. 

The Chief inincer (NEZ), CPWI), l)hankhetj, Shillong-03 for kind information wiJi 

	

a request to c nsider the case favourably. 	 - 
The Superint nding Engineer, Silchar Central Circle, CPWD, Molugraip, SiIchç-Q 
for kind in1r nation with a request to consider the case favourabl'. 

00,  (NacI1di la) 

' 	r 
4') 

Id Tl- 

9 0 

1 



GoVerflmPnt of Indi 1  
Central Public vccrks Dopartnierrt 

• 	 NO.9(2)/NOD_I/2000/ k 99 1 Dated Irnphal,the 	11212000 

To 

The $tiperintendjn Enjiner 
Silchr Central Circle 
OPWD, Mlugrsrn, 
Sjlotr2. 

uhj cot:—Repjarding transi!er. 

One reprerjentatjon regarding tranofer aster 

oomp.tion of two ycarri tenure received from 6hri 
Nagen.dra Prasad,Exeoutjve Engineer, Nani.pur Central 

Divi.n No.I,CPWD,Irnphal of his choice of posting 

is forwarded herewith for your further neoessry action. 

Enol 	As stated above. 

Exeottjve En1nv'.r 
• 	 Manipur Central Djvjjo.No,I 

• 	 CPWD, Imphal. 

Copyto:_ 

Shri Nagendra 	 CLO 
	Engineer, frnipur 

Contl Division No.1, CPWD,Imphal for infornti on. • 

EXECUTIV1__iWNEiR 
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/ No.2Jf3/20O1 EC t 
GOVT. OF XNDIA 

DIRECTOUATE GFNERAL OF WORKS • 	 CNAJ.. PUBLiC WO}IKS DEPARThENr. 

• 	
Nlrmn Dhwaz, New Delhi 
• Dated the 3 V' My, 2001 

- 

• 	 Jreident is pIeaed to appoint the foiiowing Asolstai EnIneera (Civil) aa • 

	

	 Executye En.%Ancera (Clvii) h the Ceitral Englueerhg Service Group 'A! on 
regular. bazis In the pay sa1e of Rs. 10,000-325-15200 wIth effect from the dates • 	 they aaqatne the charge of the above pot :- 

• 	 SL. NO, Name (SIShri) 	Prent posting  
• 	 1. RR.. Cyatha 	 PWD Circle IV, New Delhi. 

• 	2. G.S, iCrishnan 	 N.C.D., Nolda. 
3. P C. Ci1ndan 	 S LIII, Bngalore 

• 	 promotion Is subject to the outcome of following Court case3:- 

• 	 I) 	CVP NO. 48012000( V.KJn Vs U.O.L) In Delhi WS.t1 Court., 
• 	II) 	GAs NO. 2754/99, 17612000 in the C.A.T., PB., New DeIhL 

ill) 	WP NO. 9112000 in Hon'bie High Court,.Delhi, etc. 	 . 

Director (neral of Works, Central P W D, los nilao pleaaed to order the 
• MIOWiP4 posting and tntnsfers In the grade of Executive E theeii[Clvll)  with 

irnnsedLte effect In public lnteret, except in the case of ofticeri mentioned below 
at Si. N.14,23,33, and 5 ('vlio are not entitled for TAJDA and joining time) as 
under:- 

• 	 siaj 	1QM. TO 

I. RKKazhyap.EF,P&A)flCC V EE(&A) 	ILK rsti • 	
New IkhA 	BFC II • 	alretdytrf.4. 

Jaisalmer 

ILS. .Cheena 	PWD 19, N,Del. 	E(P)mBR UL.RastogiiI  
• 	 M.Z. SrngrI areatiy trfd 

O.K. harmn • 	NCD 111 Nagpur 	PWD 19,N.i) .H.S. Chenu 

M.MK Baaj 	EE(Tr.) R.K. . EE(P&MNZ Exhtlng • 	• 	. 	 Purain, N.Deihi 	-HI Jalpur 	vacatncy 

RR era 

	

	 Nlarnuddjn Bridge EEfl 	Pm Pal Slngh 
• PJL, PWD, N.DeI. • -I, Chndljarh a1r.acy tr1JI. 

rn • 	 • 	 - 	 • 





/ 

23. EE(VJ.) DJ. Chowdhary 
L 

Lucknow 	. 
(witht TAJDAJJoingng Time) 

CIctta 
. 

24.R Chakrworty U/P EELP),NEZ . EE(PM)WR P.K Bhatt. 
• 	. 	 (Order 	bted 6-2-2001, 

Shillong 	. 	Mmb1 
in respect of Shri Chakrzborty are caacelled.) 	. 

.25.P.K Bht EE EE&A) K Pahasartbl 
Mumbl Mysore already trl'd. 

26, D.C. Mick MCD VI M.mbaj EE(P),WZ.J Exlthg vaTTJ 
Mumbi 

• 	 27. V.  EEVJ) Patna EEP)WZ1 RSelvraJu 
Mumbi1 

• 	 2.PAvaaJu EE(P)wzI . MCDVI D.C,Malljck . H 
Mumbal Mum.bl 

29. A.K. J24,4 EE (VaL)Ij EE(AA) RCrnkraborty 
Mumbal Mumbi th'eady trfd. 	. t 

30,T.MGjt. 
EE(TLC)WR EE)ACC MK Harldãs . 
Mumbal Ahmedabad . already trfd. 

Permand 	. EE(VaI) PWD Dn.W KS.S,mdhu 
Ahmedabad New Delhi . 

B-X Khe U/P EE(P&A) EE(Val.) 	hopaI 	Exiflng 
• JCCJaIpur vacancy 

(Ordets dated 13-19-2000, pot1ng Shri Khare to Jaipur are cancel}d.) 

Devender Gupta EE(P&A) DCC EE, Yamung Newly 	. 
Dehradun 	. PJvur Front LTéMed post 

Development 
/1Y14.t_ 	- • 	. 	..- 	 . 	. - Project 

IAJL)A/Joinlng time) 

B.M Singhal 	On repatHation EE, L Di'vn., A.K. Bawa 
froniN.S.G. 	NwDet\ 

L& Rina 	 UP Yamuna River JCD 	• Malt Singh 
Front Dcv. Pjt. • J0.1andhar 	altiudytrfd. 
NwUti. 

Orders dtc1 25 Apr-H, 2001 In rio Shri 1.5. Ra are cL1elle.) 

• 	 • 	it 



wy 
aged 

SNIRE 	: 

(Oirdj dated. 274-2000, pothg Shri Hv.wm 
Project 

Shj to PWD DJ, New Dlld flçlled,) 

37. S.R. GupU EE(A)JCC, EE(P),Jcc. Arjoia 

33-N!rrn Snh UIP EEp) ç1)-I LCD 	uit Ihim Slngh 
Cndgarh 

(Orders datod 22-12.2000, pot1ng Shin NfrmI 
edytr'd 

Snh to Cndfarh are cnncd.) S 

39, KS, Sidhu PWi) DN. XV, EE(P) NZ-I ExistIng va- 
New 1MW Chandkgar. cncy 

T.J. M. EE(F) PWD • EE(VL) EzAt1ng 	• 
Cfr.II, Nr.,v DAI VI)y,  

Anura EE(A) ACC.I EE, CDO PJC.D xIt 
thzwhaj N.DeL 

Mobd. 	bjr EE Co Tech Vj'rn Bbzvmn S.K. Sharma 
CS, N.D proceedIng on 

tod3f leave. 

RK 3K3ra3tha 
AE(C) FWI) Ch'.IV 

• Oi1.pmo 
• 

MCD SW fkag Rjvcumar 
• WCdIng On 

iLtaton. 

G.&Kkishnan 
AE(C)p)NCD Noin 

On proinvt!on AC Dm 	• V. Runah 
Port 13v. • 

P.C. G(,Andan On proniotion AA Dvn. • IhrI SADRAI 
S Guw WreAdy ti 

V. Rwq hylshnan •  ACD Port flfr • EE(AA) • P. Nataraja 
a'etd. Mzy2(Hs'I 

A.V. Iur U/P AA D. IBBRM. Dn. C,K JaU 
• 

• • 	

• 	.• 

ord'r3 daUd 27.4.2000 of KuJr are caace2ed) 

C.KJn Th)kP A A • 	• 

/ 

• 	
• 

•1 	 • 
3. Harnaku Shth 	LCD Ludth 	EE(A) JCCPt to

J.  

Jdr 	dvrd for •• 
£L 

A 	 4,j-*J 	 AJI... IU1 

rtd. May 2001 



• / 	 - 31 

49 A.K Pu 	 IBfi M Dii 	EE(PA) 	Eithffi 
Slkknr 	CCC-1 CL 	vacancy 

50 NM. Ge 	BCD Bro 	FE(M) CZ X& Wahne 
I.hopd 	iIrudytrfd. 

51, 

 

L. Dhir 	 LE(Val,) 
• 	••. 	. 	 Guvhtj 	. 	 H 

• 	52. Rmkeb put 	BF D. V, BrRaer EE(P)BFZ .; aL Maurya 
New Delhi 	ret& June 2001 

53 J J R Ma 	U/P }3FDI[ lThuj 	BFI) V,rnr Eikesh Pant 

(Oiders thted 20-8.2099 of Slirl J.J.R. Meena are canceled) 	
. 

54. Gja1 Shh 	DCC XII, New DiI. EEP&A) 	S.P. PaaIusamy • 	
DCC7N.DeL 

• 	 55. SP. PaYarslsamy 	U/P EE(P&A) 	EE(P) SZ.! 	. M. Animugam •• 
DCC 1, N. 	Bangaore 	aredy trid.. 

Mnoj TIreja 	EE(VaL),Rotak EE(P)DCC XII PajaHAngh ky  
•NewDihI 	. 

(wlthot TA/DA/JohIng Time) 	. . 	. 	. 	 ., .. 

N.K AgrwaI 	SPGP IV, N.D. 	EEVnL)Roithk Mnoj Tzdnja 

Nkmal qloej EE(P&A) ACC.fl EECD.IV 	KR Sflh 
Guvti. 	New Dcliii 

K.RSIn 	 EE Cl). IV, N.D.A.EE(VL) DL ftS.Puii 
• 	 •• 	 • 	 • 	 • 	 •• 	

• 

GO-Nigend Prid 	M.C.DJ Imphal • CDO 	• 	•. . S1lender 
• 	 New DIhI 	Sli&rga 

• 	 •• 	
• ahlytrfd. 

61. Pan Kar • 	• EE(P) NEZ 	E).laula Sb 
Sllorg 	Kuan FlOver 

• 	• 	 • 	• Pit. PWD,N.D 

62.. S 1thfr tlAmial 	• 	EEP) Dhaulà 	EE,GCD 	P. Chan 
Kuui J3 11yover 	Guwiati 

• 	 Pjt. PWD, N.D 

• 	 63. Tnrkcthr Tiwari 	PWD 14, N.DL 	MCD.! Thiphal Nog 
• 	 •• 	 Pnad 

• 	 • 	 • 	 •, 	 • 	 • 	 . . ...•• 	 •. 	 • 	 . 	 • 	 . 	

•• 	 . 	 •• 	 ••• 	 •• 	 • 	 . 	 • 	 • 	
;• 	 ••. 	 •I 
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64. SR 	 CDt) N.Del. 	JCD, fd RumbCbwidri 
Jbp' 

• 	 65. 1W, 	 MCD.I Milda 	EE(P) PWD £K Shrm* • 	
ZOneJV,N.D 

AJ Sarrna 	EE(P) PWD 	MCD I 	fiG, Gswmf Zone.Iy, N.DeJ. 	Malch 

U. Yrrpa 	
EE.) Hyd. Existing Ntgp.ur 	

vacarcy 

B.M Miami, ' EE(M1sXNflJJ EE&WA), 	Gupta  Ne-w D1hi 	DIr.P&WA) ntd. 

ARant Kina 	EE, SPMP,.N.D, 	PWDxJ 	Exisling 
Ofl closure of 	 caacy 
Project 

ALve omcers are requej tojoli abo''e postüg and pend one copy of TR I Form toc I nnd EC II SUOS of this Dtt, Th' hüW also s4Lnd a certlfcj 	bving written their eJfpprj ad 	fldjj reports of th e  staffvorg uder them. 

/ 	 - • 	
• (J.L CHUGR) 

DV. SE EFARY(MDMN) '. Copy to: • 	

0 
• I. All  P&A03 of CPWJ) , P&o XII, pVj(D,ZojL of DcilL 

PrIcij Secretary, PWD Govt. of Delhi 	 • 	• - All AD In CPWD. 
E-In-.C, PWD. 	• 	 • 	• 	 . •• -. 

S. MJ Chk( Eng 	(Ch'il) in CPVV1) 	come Tax Dptt. etc. 
MI SE (Civil), CP%%DJPWDffncon.je Tax Deptt. 	 - - Peroi CO!crd. 

Chlefjeer (Y1g), PWD, New DIhI. n DGW 	• • 	9. PPS tOUGw), CPWD)NJ1.)UPS to D.DC pAito Uthtrettora Presldt, CES Class I  
Wing N w 	

DR) • ocIJoj, Nlrmn 	ui Bhaw, ]Rootn No.21, tA' • 	 De[lL  
Preskleit, CE& JiSC 	I (BR) Assochation, Vidyit Bh; New DehL • 	• 12. EC II S.ctlo, Cera Section, EC.111 ScdUon,Ch Sectlen,Ecrv St1on, • 	 • CeD, HId Shkh; O/o. DC(W),CPWD, Nirman Dhawan, Nov DIhI. 

• 
• 

	

	4-iiiM1BAt) 
Dy.iuci'oi (EC 3 ) 



N. 

The Director General (W), 
wl CPWD, Nirman Bhawan, 

New Delhi-Ol I 
(Through Proper Channel) 

Sub -Regarding transfer to choice station 
Ref-My letter no NP/EE/1 dated 18/12/2000 

Sir, 

I had applied for transfer after completion of the two years tenure in the hard area 
vide my letter n. NP1EE/1 dated 18/12/00. Presently I am working in Manipur Central 
Division No.1, Imphal, Manipur which is one of the hardest area taking into account the 
law and order situation and insurgency The choice of posting was given in the following 
order as below:- 
a) Bikaner, b) Jammü, c) Ludhiana. 

However vide your 0111cc Order dated 3l' May 2001(S.No. 60), 1 have been posted 
to Delhi which was not my choice station. 

Not only the working environment is difficult here butthere is a great risk to life. 
The only consolation we have that after the completion of the tenure we will get a choice 
posting. It is humbly requested to kindly reconsider my case favourably. For this act of 
kindness I would be ever grateful to you. : 

• 	 Thanking yot, 

End -Referred letter,  

Yours faithfully 

/ •. • 	 (Nagendra Prasad) 
EE, MCD I, CPWD, 

Imphal, Manipur.  

Copy to- 
The DG(W), CPWD, Nirnian lhawan, New Ddhi-01 I (Advance copy) 
The ADG (EZ), CPWD, Niz.am Palace, 234/4, AJC Bose Road, Calcutta-20 for kind 

• 	. 	information with a request to conside.r the case favourably. • 	• 	. . 	. 	 • 
The CE(NEZ),'CPWD, Shillong for kind information with arcqucstto consider. the • 

• case favourab!y. 	 • 
The SE, SCC, CPWD., Sitchar for kind information with a request to consider the case 	• • 	• 
favourably. 	 • 	 • 	• 

(NagcndraPrasad) • '. 

)( 
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Government oiliidm 	 '..• (, 
Central Public Works Department  

9(2)/MCD 112001/ 	 Dt 	/06/2001 

The Superintcnding Engineer, 
, 	Silchar Central Circle, CPWD, 

Malugram, Sijchar. 

Subject - Retrding transfer to choice station 

One epresentation regarding transfer to choice station after the completion of 
two years ternire received from Shn Nagendra Prasad, Executive Engineer, Manipur 
Central Divion No.1, C.P.W.D., lrnphal is forwarded herewith for further necessary 
actiøn at youl.end His case may be considered favourably.  

End - As stated above 

0 	
Executive Engineer, 

• 	Man Ipur Ceritiai Division No.1, 
C.P.W.D.,lmphnl. 

0 •  

Copy to :- 
1) Shri Naendra Prasad, Executive Engineer, Manipur Central Division No.1 CPWD, 

• 	Imphal for information 	 0 

S 	
0 

• 	 EXECuTiVE ENGThEER 

U.  
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NPIEE/3 

To, 
The Directhr General (W), 
CPWD, Nirnmn Bhawan, 
New Delhi-Oil. 

Reminder 

(Through Proper Channel) 
Sub.-Regarding transfer and posting to choice station. 
Ref-My letter no. NPIEE/2 dated 81612001(copy enclosed). 

Sir, 
With due respect it is stated that I have completed my two years tenure in Manipur 

and I had applied for transfer after completion of the two years tenure in the hard area 
vide my letter no. NP/EE/l dated 18112100(copy enclosed). Manipur is one of the hardest 
area taking into account the law and order situation and insurgency. The choice of 
posting was given in the following order as below:- •  
a) Bikaner, b) Jammu, c) Ludhiana. 

However vide your Office Order dated 3 l 	May 200 1(S.No. 60), I have been posted 
to Delhi which was not my choice station of posting. I represented against this vide my 
letter referred above and it has been forwarded to your goodseif by CENEZ) also(copy 
enclosed). 

The present law and order situation is cxtrcmcly bad which is well known. There is a 
limit to which a man can bear the mental agony of serving ma hard area. My child's 
education is suffering who is 5 plus. Not only the working environment is difficult here 
but there is a great risk to life, In the past there have been cases of abduction of the 

• Executive Engineers in this division who are the most targeted persons. lnthe month of 
February 2001, there was an extortion demand from some underground organization, a 

• report of which was submitted by CE(NEZ)(copy enclosed). After completing my tenure 
II in such a demanding and adverse situation, I have not been posted to my choice station. 

Considerable time has elapsed. It is humbly requested to kindly do justice and 
reconsider my case favourably of posting to the choice station. For this act of kindness I 
wouldbeevergratefultoyou. 	.. 

Thanking you, 

Encl.-As mentioned above. 
Yours\aithfully, 

• çc\• 	
\ 	 :(NagendPaad) 

EE, MCD-!, CPWD, 
Imphal, Manipur. 

Copy to- 
The DG(W), CPWD, Nirman Bhawan, New Delhi-Oil with cnciosures(Advance 
copy) 

• The ADG (EZ), CPWD, Nizam Palace, 234/4, AJC Bose Road, Calcutta-20 for kind 
information with a request to consider the case favourably. 
The CE(NEZ), CPWD, Shillong for kind information with a request to consider, the 
case favourably. 

• The SE, SCC, CPWD, Silchar for kind information with.a request to consider the case 
favourably. 

(NagendraPrasad) 



NPIEE/4 	 ,. 	 Reminder No.3 J" 
p 

To 
The Director General (W), 
CPWD, 'Nirman Bhawan, 
New Delhi-Oil, 

(Through Proper Channel) 
Sub.-Regarding transfer and posting to choice stñtion. 
Ref-My letter no. NP/EE/3 dated 28/7/200 1 (copy enclosed). 

Sir, 
With due respect it is stated that I have completed my two years tenure inManipur 

and I had applied for transfer after completion of the two years tenure in the hard area 
vide my letter no. NP/EE/l dated 18/12/00(copy enclosed). Manipuris one of the hardest 
area taking into account the law and order situation and insurgency. The choice of 
posting was given in the following order asbelow:- 
') Bikaner. b) Jarumu. c) Ludhiana. 

However vide your Oftice Order dated 31 May 2001(SNo. 60), I have been posted 
to Delhi which was not my choice station of posting. I represented against this vjde my 
letter dated 816101( copy enclosed). CE(NEZ) has also forwarded favourably vide his 
letter no. 1/3/2000- Admn, 26/6/2001(copy enclosed). 

The present law and order situation is extremely bad which is well known, There is a 
limit to which a man can bear the mental agony of serving in a hard area. My child's 
education is suffering who is 5 plus Not only the working environmentis difficult here 
but there is a great risk to life. In the past there have been cases of abduction of the 
Executive Engincers in this division who are the most targeted persons. In the month of 
February 2001, there was an extortion demand from someunderground organization, a 
report of which was submitted by CENEZ)(copy enclosed). After rnpleting my tenure. 
in such a demanding and adverse situation. I am still lajshing here. 

It is humbly requested to kindly do justice and reconsider my case favourably of 
posting to the choice station so that I could be relieved: For this act of kindnes.s I would 
be ever grateful to you. 	. 	

.. .. 

Thanking you,  

End. -As mentioned above. 	 . 	 . 

Your.\t 	

\ 
(Nagen'rasad) 
,.MCDl, CPWD, 
Imphal,Manipur. 

Copy to- 	 . 

The DG(W), CPWD, Nirman Bhawnn, New Delhi-Ol 1 with enclosures(Advance 
copy) 	 . . 

The ADG (liZ), CPWD, Nizani Palace, 23 4/4, AJC Bose Road Kolkata-20 for kind 
information with a requestto consider the case favourably. 	. 

The CE(NPZ), CPWD, Shillon for k.ind information with a request to consider the 
case favourably. 	. 	 . 	 : 	 .. 	 . 

4). The SE, scç, CPWD, Silehar for kind infOrmation with arequetto consider the case 
favourably. 

~1~ 
(Nagerdra Prasad) 

'3 
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No.28I3/2 oO1Ecf(Jl1 
GOVE 

 
OF 1NDj 

7 	j 
y DIRrCTORATEGENEL OF 

WORKS. 

\ 	

CENTL 
PLI31,1CWORKS DEPTIE\ 

Nirinan Bhay, New Dell 
Dated theSeptembe .2001. 

FIcEo 2ER2o,o .  

Deetor Genei'aj of Wor, C'enti•al Public Works 
Depament New Delhi. is 1)kaed o order the fhElowing.po5j11g5 

&. transf 	
the wade of E.xecutji'e Enger 

(CiVjl) with 	fledjate effect 	public hne'est except the 
tansfez' at Si. No.12 (Sj R.. 

Sharda).. 

S \o \arne(S/SlIrl) 	Fro,j 	
To 

 

S. Khanna 	
Eli. Q' Do.. EE(P&A) DCC.VUJ NeW.DeIIL ce 

Sh Yew Delhi 	D.M. Mau•a retfrig Ofl 30-09-2001 D.C. Gupta 	
EE(Valuafjofl)FE Q' Disj, New Delhi. %ice Shñ. Chan.digarh 	S. S. 	transfeec1 . 	. 

Lfla1aei1arldr 	EE(\lluifjf1) liE. 
Cochin CeiiaI Divjsj Bang1jore. 	

Slui K. Thankappan 	
oCochicc 

retd. OR 31-08-2001 

V.5. ManollaranEECS)SL liE.Tijehur Central Djjj0 
Thchw i . ILlivderatad Sh C.J. '1ohan retfred OR 31-08-2001 

• 	Under  
Post th 	

EE(Plg.), NZ.I. Chandigarh Vice shri 

	

g 	
Anupam .Aggajwaj afread.• trasfd. 

Mumtaz .Uuned 	
UP EE(Plg,) YZ EE(P&.)\cc Aa vice SIui S.C. 

(Orde 	 -I Chang1.j1 	Rabha r (lated 22-062001 posting Siuj Mumtaz AdImed to d. 
 Chandigari is cancfled.) 

C. Rabha 	EE(P&. 	
EE(\'aluatjofl) A&a, vice jj ACC, Aja 	
afready transfeed 

Mudda1 	On repata 	EEQA),CSQ New Delhi, vjc Shr.i tion from N' 	
Shin Lalacadv transfeed Yew Dethj. 

Cvaflaflditn 	EE(P 	Eli, CCDL Chennai vice Shri N.Y. Kuttv  CCCJJ Chcn11 j rc(frcd on 31-07-2001 
H . Lal 	

Oii rcpatljatjon EE(P&A) DCC.V New Delhi, agathr. 

	

from \• 	an existing vacanc. 

	

New Dthj 	

( 	4J) 



- 	

) 

ONno 

I 

On repattation EE(Valuation), Jaipurvice ShL,K. Bhar 
from Cabinet, 	gava already transfeed. 

/ 	 . 

 

Sectt.New Delhi. 	. ................................'I' 	W.C'I 

12,' ".liàja 	
. EE.BFDn.V, 	EE(flS), NDZ.NCW Delhi vice Shri  
Jaisalmer 	R.N. .Tandon proceeded on depuon 'I ... 	

for -rA - DA Joining Time etc.) 
H . ....... 

13 	\agndra Pr?sadEL \ICDn L EE, BFDn \ Jaisalmer. ice Shn R K 
iphaI 	Sharda trafened i' 	 ' '•' 	

'' 	(Okr dated 3 iQ5-2Q01'posting Slu Nageiidrapi'asad toCDO is canceiled.) 
.. 

14. 	P.KPramafflck 
. 	,EPlBz 'EE. Calcutta Central Di.VI, Calcutta. 

Siliguri. 	vice S1i P.C. Sen retd, on 31-08-2001. 

15. 	K.D. Shanna 	EE(Plg.),\vzJI EE.Nagpur Cent. DivisiOn.UJ •Nagpur. 
Nagpur. 	vice Shii G.K. Sharma already transfernd. 

.D.Baisil 	
. 	 EE(Plg.).SPG, 	EE(P&A), DCC,V. NewDelhi vice 

New Delhi.Shri R.K.Kashvap akeadv transferred. 
V.N. Vibck 	U'P EE( Pig. ). 	EE(CDO). New Delhi. vice Shri S.R. 

WZ1, Mumbai Kinra already thinsferred,. 
(Ordr dated 31-05-2001 p051mg Shui Vibek to Mumbai is cauicelled) 

Order dated 27-06-2001, posting Shri S.S.N,'Murtl. EE(VahiationVisk1iapatnan to th post of EE(\ aluation), Hderabad is anceUed 

• 	

. 

 

Offic. .~ ersi are requested tQ join their new unit of posting and stnd one copy each of TR. 
form to Py. Diretors, EC 1 & EC Ii Sections of this Dircrctorat gimg rcfci ence to thI 1:.',;.' 	

•" 'Order: Ihey should also send cerlificates of having written their .slf-appraisal a nd CRs in 
• 	

, 	 respect qf officers working under them in the prescribed profoxma 

'.: 	

(B.B.MM3AR) 
D9I1ECTOR(EC. I) CoØv t(.. i jAll av& Aécouts Officers of C.P.W.D. 	. 

Chic'Engineei-s NDZ,L?DZ.II \DZ 111 NDZ.IV.CPWFJ, New D;llu. 
.chiiEngineer(vjgjlafl) CPWD. New Delhi. 

4. ' ChieiEngifleer(yaIuatjo) I.T. Depti., New Delhi. 
Chi1' Engineer(valuatjofl) I.T. Deptt.. Chennai. 
Clu 1,Engineef(sz)J CP\V'D, Chcnnaj. 

'7 Clmet- Lnglnecr(sz) II CP\ I) H'derabad 
8.' Ch.iëtEnineer(SZ) III CPWD. Bangalore. 
9 .CIet'Engineer(Fz)1p\ 	Calcutta 
10 Cluej Ln1necr(\'rZ) CPWI) hi1Iong 11 	

êj' Enjjer. SPG Project. N ew Dellj. 
I 

 
'Ov., hicf LnPlnccr(13F/) ( PV I) Ncw 1)elhi 

- S 	 -  
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M CefEngineer(cç)) CPWD. New D elhi .  
l Executive Directol'(CS) New DIIij, 
1efE1wtheer(CSQ) CPWD. New Delhi,. 
16.Chif Eninee1'(WZ)1 CP\%D, Mumbai. 
17.ClefE19eer(\vz)JJ CPWD, Nagpur 
1 .CE(NZ)I CPWD Chandjarii 
19.Gcneiaj Manager. Navody Vidvalava Sarnjtj, .A-39 Kailash Colony, New Delhi-48 20.Sl S.j, Mejifotra Director Cahthet Secretariat Bikaner House 'mexe, New Dethi, 21.S1j Ftht LalExecutive Engthci•, 	Deptt. of Seeoiida' Education & 	er Educatjo, Adnünjstratj.e Block Indüa Gandhi Indoor Stadiuth Complex. New Dei-2 22.S1j H.P. Gupta, Exccutive Engineer(cj) CP\D. 

F1at No.17, Block-C. S.F.S. Sector.19. Rohini. Delhi-I lOOS5(By Regd. Post) 
SEs( Vigilance) I .& ll:Enquj,CPWD. New Delhi. 
SE(P&A), NDZ.i, CP\D, New Dethi/sE(I'&.),NDzI, CPWD, New Delhi. 

SE(Va1utjon) 1.T. Deptt.. Chandigarli. 
26 .SE(Valu4tjon) Income I. Depit., Jaipur. 
27.SE. DCC.VF$E DCC.VII.SE  DCC.v, CPWD. New Delhi. 28.SE(s&s) CSQ. CP\\D. New  Delhi. 
29..DireetoI(CS)J CP\D. New Delhi. 
30.ChiefEni11eer(ODZ) CPWD, New Delhi. 
31.SJL. DCC: V. CPIM, New Delhi, 
32.SE. B.F, Circle.JI CPWD. Jaisalmer.  
33.SE, T.C.(.. CP\VD, Invanclrum 
34 .SE(\'a1u0ofl) I.T. Deptt,, l3angalore, 
35 .SE(P&..) SZ.11, Hvderabad 
36.SE(Plg.). JBBZ.CPWD Siligiiri. 
37,SEs. ACCJ & ACC,IJ, CPWD, Guwalatj SE. SCCq\\D Silehar, 
38.SE. CCcjj. CPVD. Chennaj. 
39.SE. NCC CPWJ). Napur, 
40. SE P&. , wz.ri, CP \D;Nagpui•, 
4 l.SE(Va1uofl) I.T. Deptt., Jaipur. 
42.SE(Va1uaon) Income Tax Del)tt, Flyderabad, 
43,.SEs, DCC.flDc'j\' CP\VD. New Delhi 
44. SE, CCCJI. CPWD. Calcutta. 
45.SE. 4ACC. Agra. 
46.C)ffleers cincei-ned 
47.21)., to 	CP\\D. New  Delhi. 
48.PS to all .ADGs of CP WI) Ps to CE(P&S) DDG(w), CPWD. New Delhi, 
49.PS to Enjpeer..jCjf PWD. New Delhj, 
50.P.A to D.ctors. Admn,. P&\V. P'L SD. DS(A). F() to DOW New Delhi. 51.EC.fl.CR ct en'General Setio Cash Section EC.W(C), CPD New DCII1i : , 52.Stock Filciecogjijsj 

M-SOc i ations. Notice Board, 5 3-Shii Narejc1 Kuinar J.ILT. for IEuclj version, 

R(EC.1) 

L 	
. 
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NP/EL/S 	 IcnndcrNo4 	' 

7 	To, 	 I  

	

. 	. 	I he 1)ircctor GcncrI (\V), 	 . 
S • 	 • • .!. • ! . 	 ) 	i 

. 	 CP'A'.D, Nicnmnn I3hwnn • 	 .. . .. i j 	 • 
New I)cthi 01 I 	 I  ' 	 • 

( rh ough Proper Channel)  
Sub -Iegi d ing non-i Iieving n I (ci lie Colliplelioll of (eiui e  

. 	. 	. 	 .. 	I 	• 	•IL.•. 	i. 	 y ,, 	• 	 , Sir, 	• 	 ' 	. 	.. 	., 	H,., 

With due rcspct it is stated that I !ecojjjjçtcd mytwo 
ao.cLQJ Vai ious i ç)t CSCItftti9fls \ve C made by mc but stilL I Iiavc p 'ot C1) ib1e to get 
relieved tiller the completion of my tenure in he Noith East, wiuch s uitefrusiating 
Transfer order vide yur office order no 120/200 1 dated 31st May 200I'was issued which 
was subsequently modified 'ide your order no 209 of 2001 datcd'24 September 
2001(SNo 13)..It isextremely painful to point out that so far neither ' my reliever (Sri 

• 

	

	.TarKeshwar.Tjwarj PWD-14, ND) has joinedhere nor any ait erp.ative ; arrangem  erj has 
been made to relive me 

• 	There nrc variouS reasons which are mentioiicd below for yOirkind considciition as 
• 	to why Ishould be relieve(l at the earliest:- 	 : .. 	, rhLic is a great risk to my life This matter was biouglitto y6i ki nd 

,. 
knowledge by 

CE(NEZ) vide his letter no, 513/98-Admn. Confidential dated 13/2/01 (copy 
enclosed). The incident had occurred in the 1" week of February 01 and since theni 
am constantly leaving in fear and this has also afl'etcd the supervision and control of 
works.: It was specifically recommended by CE(NEZ) that " ......priority for 
posting/transfer of persons who have completed their normal tenure in the North East 
be given" taking into account the bad law and order situation. This was one such 

incident. In nmal' course of working, there are a lot of incidents, which occur 
regularly causing much irritation. Although the transfers orders have been issued, but 
it has not been followed in practical. 	 . 	 S  

1 have a school going daughter in, class 1 going to schobi about 8 kms. avay from the 
• esidcnce, There is a constant risk of her abduction and due to this §Orntime I. have 

to forcefully keep licr: away frorrischool from months altogether, thus afTecting her 
academic care,  

ç) My wife is suffring from serious gynecological problems. In August 2000, my newly 
born child had xpired at Varanasi ([had to send her to my native place due to lack of 
proper medical facilities here) and the doctor had advised me to have certain medicalo 
check up whic Ij could not be done as proper facilities are not available in imphal. 
Even some ofjjie medicines, which have been prescribed, are not,avaiab1c fit Thpbal 

l) iheic are various social obligations, which time ako to be loke.,ftcr My Ffflicr is 
I.  

leaving alone as m mother has already expired It is very difTicut,to'1ook afteçfither 
Ii om hci e as it s'rar%r too away and visitmg my native place is very costly. aflair',' ' 
It is nientioiiecl that even the local people from Manipur who are ,servrnLt S' thui Qfflco 
do not want to stay hu It can be vu y well imagined what is ou posltiç atd, how 
we are laming 	

t 	
r 

In the past thue have been v'irmous cases of abductmon/thrcts to' th Ecuttvc 
Eiigmncers wh am e the most targeted pci SOflS I he longeytlic, tay the more I am 
exposed It is iji the interest of the depam Ement that I should be relieved immediately.  
There isa lmmi to which a person could be subjected to mental tension it also affects 
the work output severely. It is becoming ctremcly difficult to work any furthcr in 
these demanding conditions. , 	 • 	 • :. • 

May I request your goodesif to look into the above circumstances and take necessary 
• 	 stc1)s as found appropriate to get mc relived at the camliest possible. It is humbly 

rcquestcd to kimidly do justice. For this act of kindness 1 would be cver.gratcfui.tq you. 
Thanking you, 	 . 

Encl.-As nicmitioncj above. 	 .• 	 .• 
S 	• • 	Yours faithfully, • 	 k1 

	

• 	 . 	 S 	• 	

• 	(Nagendra rnsad) 
• 	 S 	EE,,MCD-i, CPWD,. 

	

/ 	Irnphal, Ivianipur. 
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I ) he T)G(W) CP\VE), Nt man 13havan Ncw Dclht-O I I w;th cnclosurcs(Advance 

	

copy) 	 1 	 Ii 

lhc ADO (LZ), C\VI), N7aIn Palace, 23414, A)C Bose Road Kolkata-20 for kind 
Ill forinnUon and ncc.ccu y nc(ion 	 I, 	

1 	 t 	 I 

The CE(NEZ) 3  CPWD, Shillong.for kind iriI'ormation. it isrequestcd.tqniakosorne 
alternative local an ancrncnt to eltvc me as it is getting extremely diljtcult to 
Continue any further ' 	

I 	 I 14 
 

The SE; SCC, cPwD, SU-char for kind information with a request tomake. some 
alternative !ocaI arrangement to relive J)C as it is getting extremO1y difficult . to - 

I 	
Continue any furt1ic 	I 	I 	

j 	 I 	;l 	
j I 	 ) 	J 	 'I 

	

I 	) 	
I 	

I 	 ) 	j 	
•\ 	( , II 

	

I 	
I 	I) 	I 	 If't 	Itr\\ • 	 •• 	- 	. • . - 	- 	. 	: . 	•• 	 • 	.•.• 	

v_ 	(Naenda-Pfasad)' 	 •1 
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!'ublic Works Department 

NO.9(2)/MCD[/2001, fl 	 Dt. 2i1 1/200 1 
To 
The Superintending Engineer, 
Silchar Central Circle, CPWD, 
Malugram, Silehar. 

Subject: - Regarding Roil-relieving after the completion of tenure. 

One representation regarding above matter received from Shri Nagendra Prasad, 
Exccutjv .Engi;eer, Manipur Central D1v1jo No.1, C.P.W.D., Iinphal is forwarded 

•herewjth for further necessary action at your end. 

End:- As stated above. 

Exccutve Engineer, 
Manipur Ccntral.Djvls ion No.1, 

C.P.W.D.,lmplial. 
Copy to :- 

1) Shri Nagendra Prasad, Executive Engineer, Manipur Central Djvision No.1, CPWD, 
Iniphal for iQformat ion. 

EXECUTIVE ENGINEER, 

End-AS mentioned auov.e, 	 Yours 14t•RIuUy, 

• 	. 	
. 	(Ncndr?rcstd) 

EE,MCD-1, CPWD, 

A 	
imphal, Manipur. 

- 	.. 	. ....... h 	 - 	. 	
:- 	. 	: 	ç 	ì• 	---.. 	. 	. •. 
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Nl'/t:Ii( 	
Rcuijutkr No.5 

the I )ircetol: k;•i (\v), 	 : 

Nirniat itliavati, 
New l)el hi-UI 	 h 

(I'lll(ueh I'l OI ) Ct ('liiiiiel ) 
Sub.-lcgai'tijn nun-relieving alter the C0lI11)lC(ioI ofteiture 

S 
\\'ith (Ille lCS1)CC( .( is stated that UJc_.cs!pllcicd_myl\voycarsiem!rej,4ajJ)Sriti 

I tn:id' y:iiitts C1)t'CItl ioti hut qIII I have not he'uu ablc to ;I'r(hicve(l nllci 
lie cu:npIcli(ul iii' my tenure in the Noutli I;usi, which is uuiilt iiustuuling. I'inuistr oi'(Ier Vi(ie your Oiuiç,, ut OCT ito. I I u?uueu . vuay uv I was ISSUCU and a per this Si I 

'tat keshiwar 'Ihyari, P\\'D- 14, NI) should have joined here. Roughly 8 monUts have 
pssed, but thicxe is no sign 01' Ili ill  coiniin. here 

ii 	 .xcu:y.. 	Sit ye avca anti no (WC \VaiiI S It) ,unIititieye....I)iasingle day hcyoiid he lcfli!iç. 
i\nd heft I. am lbuecd to stay or eihi iitoithis sluice the orders wie 

iSSIIC(l Ii IS 
Vet)' easy, uaihcr plcasiun to wait Ibr a reliever lot' a person serviuig in Delhi 

or iii oilier pats 01 , 111diii, 1)01 Ilt,11 Ru it person sciviiu iii North IasL Maiiipuu iihic uitost 
sensitive area oh' die North liast. \'idc itivearl icr rcpreseiilatiotts, it has been mentiouied 
that t hicrc is a ,icat risk to my tile. This Rici was hrnulut tO your know1edg by (E(NI'/) 
in iebrnai'y 20) I vide his no. 5/3/)t-Adtn11, ('otihideuitial (haled 13/2/01 

May I le(hLcst your roodcslt to lool luitu die ahove circiuuiistauices and lake necessary 
steps its 1 101,111d 	ptopriate to et toe rchived at the cac'l lest possible. it is hunibl requested 
to kindly (10 jutie, For this act ol' kindness I would be ever graicRil to yu. 

• 	'l'liauki ig you, 

End-My earlier l'CpI'CSCtllahioit (haled .2hI il/UI 

r 

1115 hnthj iii I 

(Nagendia Piasad) 
EE, MCD-1, (;PwD 

('op to- 	 hiuphial, Mautiput'. • 	 ' 	 •; 	 ' 

I) 'Ihe. t)G(\\'), CP\VD, Nirutiauu I3I1a\vaui New I)elli-()l I whit 
, 	

Coj)y) 	 ' 

• 	
2) The ADG (El,), CP\VD, Niztii Palace, 231/4, ,\.t( flose Road, Koika(a-20 Ibi' kin(t 

iuiflwniatjoii and liCcessary aclioii 

3) The CN(Nh/,) ('i'\Vi), Shuilinjig lbr kind iuiRuuuuaiiuu it is rc(iueshe(f to make sonic 
dhtuiiatcloii iltauiuuiiIit to Ril\c tile is it IS LLlhiulgc\iftuiIcIy tlifhicuht loconhinuc any lintlier, 

'I) 	The SF., S( 	('b\\'I),.',iR.Jnit 	lr 	jul iuihiuun;itii 	iilu':u I 	In'nt Iii linihu 	iiuuinc' 
ahteiliale oct11 inIauIgeutieti to tehive tile as it is 	eIiuiii.extueuuucIy (hlihicult to continue any Ruttier 

) 	Hic I'iesideiu 	(l:s (lass i(I.)R) .'\ssoeiaIu(uIu, ('i'\\'l), Rouni ito. A-2 I , Nitinan 
l3hi iii NLW l)dhii UI I It Is rqustLJ to takc up the ii itftr M Y0LIr cud also 	1 

( Nauend ru I Its'I(l) 
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NP/EE/7 	 .Rciiiiitli' Nu.'. 

'to, 	
-• 	.;'' 

The Director General ('N), 
CP\\'D, Nirnian 131lawan, 
New Delhi-Oil. 

('l'hrough Piopci' Channel) 
Suh.-Rcgai'diiig lion-relieving after (lie coi pletioiil' tenure iii NQR'j:'Jl EAS'F 
(M H nip ii r). 

Sir, 

I took over charge of' Manipur Central Division No. 1, Manipui' on /7/99 aiid the 
two years tenure was completed on 30/6/01. Iraiislci' orders Were 1SSUCF vide your 0/0 
dated 31/5/2001 (s/no.60), This is my 6 °  repreSentation to get myseli relicvcd. Prior to 
this I have requested all concerned but nothing has matured, 

\fide your OM no. 29/I/97-EC.1 dated 515/1999 (copy enclosed) itis vciy clar that 
there is two yeats tenure for all .officcis and stall of' CPWD. Even your goodsell' will be 
awatc olthc pioblcms of Noith Lastun States in gcncral and Mnimpui in putmculn I5 to 
how difficult it is to woik hcie Noilli Last is a cly scnmve aica and no one wants to 

continue even for a smglcdayjyond tlic tciiui e_ lanipur is lhc most senit ive ai c of 
the North East, Vide my earlier reprcscnatioiis, it has 1)ecn mentioned that there is a great 
risk to my file. This lact was brought to your knowledge by CE(NEZ) in February 2001 
vide his no, 5/3/98-Ad tin. Conhidential daed 13/2/0 I 

Since more than 7 months has already elapsed and to positive result has edine, with 
a yery heavy heart, I will be constrained to seek the remedy avai ablt in the, law ii' I ant 
not relieved by 25/2/02 as I have already exhausted all the channels available so l'ar, 

1 hankmg you 

End -All t lie previous representations 

dated 8/6/01, dated 28/7/01, dated 22/8/01 

dated 24/11/01,4/1/02 and OM dated 5/5/99 

Yuums himilhillil ly, 

(Nagcii d rn I rasa(l) 
i(.:D-1, C'P\\'D, 

liii plial, 1\ I;miii)ui'. 
Copy to- 

I) The DG(W), CPWD, N irmttan l3hawan, New Del hi-O I I with cnclosuies(Ad vance 
copy) 	 . . 	 . 

2) The Al)G (EZ), CPWD, Nizamn Palace, 234/4, t\JC Uose Road s  Kolkata-2() Pan kind 
m l'ormnation and necessary act ion. 	 . 

.3) The CE(NEZ), CPWI), Slnllong liar kind niiorniaiiun and ncccssnm'y action. 
4) The SE, SCC, CP\\'D, Silehat' liar kind iniornthlion and necessary action. 

it 

—flI - 

p 



A:k1NE 2': 
N.23/i2/8L - 
GovEI1Etir OF INDiA 

Ii'DIUTh GENERtL OF JPKS 
'UI3JJC DRKS [)EPA1€NT 

N"w Delhi, d1tEX1('  te 	iec., 1998 

c'i —IM ( 

- 	' 	i-iihive 
:_.IztplEtI3t0fl ol 1' is1t 'JET)eLt' 	 - 

It has 	obseivi 	
n quite a 1are ne) of ca5s 1  

(Civil & 
Elect.), who ax under orders of transfer are ot 

re]ieV6i by 

spective i1Xol] Ing ot 	
for quite a tong 	

suitig a long de 

1nLtatJC*I o tiart1er )rct rs 	5UC<i 
by this DirCtOrab! i'hls cktfeats the i 

pUrpSe of yanbfer cILPL a 'i dvcrSCl 	
ffet th w'rkS, i the vario 

eS of c.P.W.I). 

DireCtOl Gpne.tal of %r} 	ha taken a serious vi(W  Of t e non-ipl' 

o 	e
r,'pUflg order; IL has been, thetfOres dpcid that, all the 

EXP- 

ye gineers (:ivil & J e 	), ',, 
are under onier of U ansfer, 

a to bs elit - 

Iij their ontro1iing OE't' within a periP of 
pXJTUXtl 30 dayS fran the date 

:ue of ordei:13. )n ca,ectS, hc: flO sutxgti.tute is oeU3, the 
offCEt1 urder 

kin c3ui ttharge araflY 
fer be reli ' 	by 	

t 

in sane c.a;es, it a ot I! 
d that, after reliei fran their respeCti1e 

ic, 	tiVP flgineEI a 	
ot assnIY the chaL of th n poa 

CE long l€V( TheE 	0 ol1ing Of ficiWS ny fl8U) e that, r.o leave 

sanctiOfl 	
at. iJ tiTtie cit thei teUef. 

	

ft haE 
xi furthCx dicii 3 tJL, 0ffcC 

who 	nct n)i'? 	witfl 

y of date o ueue of orikri , will autcztillY &nd 
rtli'1 after epi 

30 4ay and wi 1  1 not 	cli jthIe 1 o draw y and allC 	
ent 

ce unless tiir ansfi 	
r arc ancellV' 	fie1 or far thstrU 

rau Contra) c4fice. 

All DGS/(T/S 	
ne a IL pd to ,nUtO Lhis thE' aXyVe iUUOfl inBtru 

are follCvlI in toto iii iJ eLI 	
spctIVe i gion€/7 e/i clPB. 

(SUILM PAUL). 

Y\ ., 	

DI D1R1P)R(TI 

•\ 	 --.. ... 
	. 

• All 	
1itional Dir.ct9r9 Ceu1:%?.. 

All, thief EnqirCr8(v .8  
All SuirtCflhtrt i gitcr(CI'U & 1ect.) 

ngJflrs(CIV 

i ) p ; t 	

1 ) cL ) 
All 	ttve I  

• to:- 
pps to DG (o DDG ('4), M)s 
PAS to Dper(' 	

(& 	,ED),FO 	
. iX.(W),DD1i 	Del. 

SecUon Of f1CC,m 
39.i.Ofl' .r.t. File o.28/1B(8)98/':•" 

SectiOn Of f icex , • 
(IJ.1. 

SFXTI( f)FFI'2 

-. 	............ 



• 	No.23/612001.EC.1 
GOVERNMENT OF INDIA 

DIRECTORATE GENERAL OF WORKS 
CENTRAL PUBLIC WORKS DEPRThFJNI 

/ 

Nirman Bhavkn, New Delhi-I ioo ii] 
Dated the 1Ajn2OO 1 

QFFJCE MOR4ND1,JM 

Subject Compliance or tranafer orders issued by Dli ectorate General or Works, C.P.W.D. 

It is seen that transfer orders iRRucd by thin Directorate an not complied promp- 
tly duc to one reason or other. Many a times a rcprcsentatiocj in forwarded by Controlling Officer and under this pica the ofli ccr is not relieved. 

The practice of not relieving the offIccra pending decision on the repn&cntation, 
and withholding their transfer is viewed seriously and competent authority has decided that 
a11 officers under transfer must be relieved forthwith. Their representation ifany will be 
considered only after they join new place of postmg.  

11 is also decided that officcr under transfer should not be sanctioned leave 
preparatory to join new posting. 	 - 

.............. 

It will be the responsibility of respective Controlling Officers to adhere to above 
guidelines 

• 	. 	 - 
(J L CHUGH'5T' 

DY.SEcZrARY(ADq) 

1, All Additional Directors General of CPWDfEngmccr-m..clucf, PWD 
2 All Chief Enginecrs(CiviJ) &(ElccL), mcludmg PWD, Appropriale Authonty/ 

Valuation/Mmintiy of Environment & rta etc (The above guidelines arc to be 
Circulated to ill lower formations for strict compliance.) 


